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@rder dated 23-3 7-2083.

Heatrd Mr.Ashek Mehanty, leatn ed

Das, Leatned ceunsel fer the Applicant,I had
disgesed of this @, A, at the admissien stage
en 21.11,2002 @y eiving directien te the
Res #ndents thit the Applicant se considered
fer transfer frem the pest of Sweeperl te that
ef Pesn under 25% quota as previded under
the Recruitment Rules, as and when vacancy
arises, if the applicant's claim cemes under
the zone of censideratisn.In compliance of
that directien, the Respendents have filed
MA Ne, 237/2083.In the MA they have disclesed
that the pestsef Peen and the Sweepel
fall undet Gr.D Category:wh.aﬁé_i's Tn the
pre-revised recruitment rules 25% @f the
pest ef Peen lias tewe filled up oy transfer
of empleyee in the cadre of Sweepel, Farashes
etc,3ut the said rule has seen amended oy
virtue of @M No, F-6-3/2080 -KVS dated '
5, 7.8L. In the amended rule -a cepy ©f which
has peen placed sefere me by the Res.endents,
this previsien ef filline ug ef 25% of the
pazik pest of Peen has bkeen abregated and
thus, there is ne dinstiﬁction ®r
there is ne suserdinate cadre of Sweeper
rarashes etc, Having perused the amended
rules as referred te abeve,I agree that
thece iS ne scepe for this Trisunal te
interfere in the matter and in theffacts

fa on J
and Circumstance‘i.the relief seught fer By

the applicant has te me réjected being deveid

senier Advecate feor the Respendents and ML, N.K, j{
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of any merit and therefere,the same stands

.': , Bksk2x rejected,
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